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2\._.5-._-'505,[.-'- At the request of learned counsel for

the applioant case is adjourned to 19. 05.
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10 05 2005 Present Hcm’ble Sri Justice G. Swarajan

Vice- Chalrman

Hon’ble Sri K.V. Prahladan,
- Administrative Member.

Show ‘cause notice was issued as

early as 28.02.2005':and the case is

- adjoumed ﬁ'om txme to time to this date.

The matter pertams to regularxzahon of
the appointment of the applicants 4 in
Nos. -

' Heard Mr. S. Bhuyan, leamed
counsel for the applicants and also Mr. G.

" Rahul, learned counsel for the

Respondents No. 2, 3 and 4.

Counsel for the Respondents No.
2, 3 and 4 brought to our notice of a

- communication  received from the

Deputy Director, " Navodaya, Vidyalaya

‘ Samiti.-‘;"mt‘f:éﬁ..said letter readsthus :

“Necessary approval accorded to
appoint the said four petitionersas -
detailed below for appointing
them on régular Dasis _ affer
followinig  proper recruitment
procedure for appointment in
Jawahar Navodaya - Vidyalaya
~ Distt. South Sikkim. Copies of the
approval by the Deputy Director,
NVS, Regional Office, Shillong
for appointing; the said petitioner
in Jawahar Navodaya Vidyalaya
Distt. South Sikkim is attached at
Appendix ‘A’ & ‘B’. ‘

- 1. Sh.:Bal Bahadur Tameng’as -
' Cook (ST Category).
2. 8h. Refesh Kumar Das as
Chowkldar (S8C Category).

W ‘ “— o Cont,d/-
S .;? . i ~



CQntd/w._ ' I
: < . g | 2
10.05 2005 | o 3. ,‘Sh Bgay Thakur . As
: o - Chowk:dan cum  Sweeper
(OBC Cateoow)
4. Sh. Deo K‘Iz}ya Chettri as Mess
© " Helper (Gen Category).

| - | . Asall the ft!),ur petitioners have
SR : : - beengiven ﬂle‘nBCéSSaxyapproval
v - L R for- appointment on regular basis
' | “in Jawahar Naimdlaya Vidyalaya|

- Distt. South Sxkkzm it is praysd

that the OA No. 5-2/05 filed by

these petitioners  in CAT |

G—uwaha,ti may be d@osed off”

In view of the above the applicants

- have no further grlev 1ce in the matter.

The Respondents No, 2, 3 and 4 only to

pass an order in that regardg  and

~ communicate to the applicants. This shall
‘bg done*withing a pexriad., of two. month%
from the date of | reééipt of copy of this

O L ' ' order. ’ ’

R | : I of

The appiicaml is disposeclat the,

' | admission. stage 1tself
//;4 .05

_____ Pl o - “\C."\",, Vs Zja/ﬂ/
;- L\MLZZ-—U«, Mﬁ /& o Member - che Chamnan
KU applimd— . -

Mw&aq/b/a:A Adv-
PaE m/ % / C bl
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Reglonal Office

NAVODAYA VIDYALAYA SAMIT!

SHILLONG
Ministry of Human Fesource Development

(Deptt. of Education) i

21..4 US
Da’ d s Adbsinga

Smt, Rakhee Choudhur -, :

Advocate 'CGSC)

.~ Rajgarh Road Bye wnan: No 2, §

- Guwahati, I

'Sub;' . M.P. No. 52/05 in respect of Shri B.B. Tamahg and |
SR others ‘Vs. UOI & Othe: s - regarding.

. Madam, ?

;

With reference to th> subject cited above, I am to

_ : :

- forward herewith the draft p ra-wise reply in above case :

_for necessary tilling of cou'iter in CAT, Guwahati.

Yours fatthfuily,

71“9

g§>4¥&zuaRMua)

Enlco: As statad, EPUTY .DIRECTOR :

. ;;Mc/_, . . o |
w‘hr%rﬁw ﬁmh '}93}00.3 (rerrer) Nongr!m Hma, emllong-?sa 003 ( '»ghelaya) » Phone $30361, 5 #5382 (Fax) 521383




. - 6uwchati may be disposed off.
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NAVODAYA VIDYAL/.YA SAMITI

/REGIONAL OFFICE : NONGRIM 1H°L1.S SHILLONG-793003

o (Ministry Of Human Res >urce Dev.

K Department OF E ducation)
Telephone No : 0364 : 2521363 / Fax No.  : 0364 -521362
email : navsamPsanchamet.in / n 'sroshillong@rediffmail.com

OA NO. 52/05 BETWEEN SH. BAL BAHADUR TAMANG AND OTHE VS
UOI & OTHERS |

/

7

Necessary approval accorded to a; sint the said four petitioners as
detdiled below for appointing them on rc gular basis after following proper
recruitment procedure for appoirtmeni in Jawahar Navodaya Vidyalaya
Distt. South Sikkim. Copies of the epproval by the Deputy Director, NVS,
Regional Office, Shillong for appointing the said petitioner in Jawahar
. Navodaya vidyalaya Distt. South Sildim is attached at Appendix’A’ &'B'.

Sh. Bal Bahadur Tameng as Cook (ST Category).

Sh. Ramesh Kumar Das as Chowkidar (SC Category).

Sh. Bijay Thakur as Chowkidar cum Sweeper (OBC Cutegory).
Sh. Deo Maya chettri as Mess Helper (6en Category).

b wn -

| As all the four pefitioners have becn given the necessary approval for
appointment on regular besis in Jawahar Navodaya Vidyalaya Distt. South
Sikkim it is prayed that the OA No.5-2/05 filed by these petitioners in CAT

b
(D. HAZARIKA
DEPUTY DIRECTOR
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“F2 7/2003/Ravangla NVS(SHRYPery

" NAVO DAYA VIDYALAYA SAMITI

REG IONAL OFFICE.
N NGRIM HILLS SHILLONG-793003 :
'try Of Human Resource Dev.

.(‘v

- To .
; ThePnnapal
. Jawahar Navodaya Vidyalaya Ravangla,

Dlst South Sikkim, Sikkim.

Sir,

- In reference to your letter No.F.1-2/ANVR(SY04-05/Estt/52&53 dated 16/3/05 on thc subject
noted above, I am to convey the approval of the competent authority for appointment for the below
menuoned posts 0f Group C&D Employees on regular bass following the nomns laid down by the

S?."' 1t w1th mumauon to this ofﬁcc

Conccmed Pnnapal should verify the particulars of the above, mentioned candidates thh resped
to the origind certificate of qualifications, age, category, experience certificates (f any), etc for its

75

éd/ﬂ\% Phone No.1 0364 -2521363
» ¢ FaxNo. :0364-2521362
i;;j omail: navsam@sanchamet.in

®xe€ nysroshillong@rediffmail.com

Dated 28/04/2005

Regd. Post./Speed Post

Sub: Ann:raval for appointment of Group (& D postsreg.

l;iShri Ajay Kumar Anand— for Lab.Attendant (OBC)
w02, Shn Bal Bahadur Tamang for Cook.(ST)
- 03.Shri Ramesh Kumar Das= for Chowkidor. (SO

. 04.Shri Bijay Thakur = for Chowhidar-cs v-Sweeper(OBC)

genuineness and correctness, it shall be sole and personal responsibility of the principal.

Yours fait!lfully,

CDAS)
Asstt. Director(p ers)

D
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[NAVODAYA VID YALAYA SAMITI 800 Phono No. 03642621309 i
REGIONAL OFFICE < %g, FaxNo. :0364-2621362 |
NONGRIM HILLS SHILLONG-793003 S emailt navsam@sanchamet.in ]

i " %ﬁ,& i i

" (Ministry Of Human Resource Dev. - nv sroshillong@rodiffmail.com

_ Y De partment of Education): o
: A:A»f. : i N e !

- [T
“. - h

£ 112003/ Ravangls NVS(SHRYPers 260 Dated ;64)412005 |
. To Regd. Post./Speed Post
& : 'Ihe Prindipd, .
i Jawahs  Nevodaya Vidyalaya Ravangla,
B Dig. South Sikkim,Sikkim. |
K - | 1
: Sub: Approval for app ointment of one post on¢ post of Mess Helpea-reg ,
) sr,
I‘ In reference to your letter No. F.l-2/INVR(S)/2004-05/Estt./65 dated 21/04/05, on the sg{bjed
¢ authority for appointment for the post of

noted gbove, |1 am to convey the approval of the competen

;Qlas,:,ipcl;)a'j;;on regular basis following the nonns {sid down by the Samiti with intimation to this

H

‘office:, :
St ‘.\', . "": 1
01.Shri Deo Maya Chettri -for Mess Helper
|
i

Concemed Prinapal dould verify the part culars of the above, mentioned candidates with ri@.pea
to the ongna certificate of cualifications, ag¢. category, expenence certificates (f any), etc. for its
genuineness and correctness, it shall be sole and pirsonal responsibility of the principal.
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fc’NONGRIM HILLS SHILLONG-793003

. F.2-7/2003/Ravangla NVS(SHR)Pers/ Oz/ A

IR AL

NAVODAYA VIDYALAYA SAMITI .% Phone No.: 0364 —2521383

REOIONAL OFFICE , FaxNo. :10384-2521362
%g,_ email: navaam@aanchamet in

(Mlmctry Of Human Resource Dev. W“’ nv sroshillongBrediffmail.com
_popar,tmont of Education) :
b . :

Dated 28/04/2005 L

Regd. Post./Speed Post

To
“The Pnindipal,
" Jawahar Navodaya Vidyalaya Ravangla,
" Digt. South Sikkim, Sikkim.

Sub: Approval fpr appointment of Group C& D postsreg.

Sir, .

In reference to your letter No.F.1-2 TNVR(SY04-05/Estt/52&53 dated  16/3/05 on tile subjedt
noted above, Iam to convey the approve of the competent anthority for appointment for (the below
mentioned posts of Group C&D Emplo) ces on regular basis following the nonns lad dobvn by the
‘Samm with'intimation to this office. ;

01 Shri Ajay humar Anand= for Lab.Attendant (OBC) :

* 02.Shri Bal Bahadur Tamang = for Cook.(ST) |

> 03.Shri Ram esh Kumar Das= for Chowkidar.(SC) ;

04.Shri Bijay Thakur = for Chowkidar-cm-Sweeper(OBC) 3
Cono:med Prindpal should verfy the particulars of the sbove, mentioned candidates thh resped

to the origind certificate of qualifications, age, category, experience certificates (f any), etc for its

genineness and correctness, it shall be sole and personal responsibility of the prinapal.

Yours faithfully,

Asstt. Du'edor(p as)

M@“ -

[¥3 *,;ﬁ,\; O

Navodsyiz ool Ty ¥
Rﬁ!"‘l’cﬂﬁﬁ \)1;5(,&. Yooeany 79 16 0%)
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NAVODAYA VID YALAYA SAMITI g‘}f{:’\% Phone No.: 0364 -2521363
REGIONAL OFFICE (s } FaxNo. :0364-2521362
3 iif *¥ omail: nav sam@sanchamet.in
g

- 'NONGRIM HILLS SHILLONG-79300
0f Human Resource Dev. = nv sroshillong@reditfm ail.éom

S Grinist 0
' D'ovp'tmafa’t of Education)
¥.2 -7/2003/Ravangla /NVS(SHRYPers’ 260 Dated 26/04/2005 '
AT
To Regd. Pos}t./Spéed Post
The Pﬁndpal, ) !
Jawahar Navodaya Vidyalaya Ravangla,
Dig. South Sikkim,Sikkin.
Sub: Approval for app ointment of one post one post of Mess Helper-reg.
Sir, :
In referancs to your ldter No. F 1.2//NVR(S)/2004-05/Estt. /65 dated 21/04/05, on the subjed
noted ebove, 1 am to convey the approval of the competent mthority for appointment for the post of
Mess helper on regular basis following the nomus lad down by the Samiti with intimation to this
01.Shri Deo Maya Chetiri for Mess Helpe: i
Concemed Prinapal dould verify the particulars of the above, mentioned candidates with resped
to the orgnd certificate of qualifications, 28, category, expenence certificates (f amy), i for its
genuineness and correctness, it shall be sole and personal responsibility of he plin;cipal.
Yours fai ully,
S
3
i
i
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have approached before this Hon’ble Tribunal and prays for redressal of his

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

» GUWAHATI BENCH,
GUWAHATI

Original Application No... o2 ../2005

Bal Bhadur Tamang & Ors
| ....Applicant
VS—
Union of India & Ors.
....Respondents
SYNOPSIS

The app]icants were appoinbed as Cook, Chowkidar, Mess Helper,
Sweeper respectively in Jawahar Navodaya Vidyalaya, Ravangla, South
Sikkim (vide Annexure — B) after they were qualifiédin the interview.
Initially they were appointed for a period of 89 days. Thereafter they were
engaged on contract basis for a period of one year (vide Annexure: - D).
Their services further exténded Mm yeary (Annexure. - G, H& L, J
respectively). They have been working continuoilsly without break for more
than 4 yeafs when the process of regularization of their service has been on
procéss the respondent authority without regularizing the services of the
applicants want to recruit some new persons in their place and the
respondent authority zgo@fﬁadzﬁe name from the local employment exchange
for employment in the post held by the applicants. '

Being\' aggrieved by this arbitrary action and injustice the Applicants

grievances.’

AN
Central Aomini-trasive Trihnal
2 SFEB2OY
N
w131t e 1
“Guwahati Berch




.....

- IN THE CENTRAL AD MENESTMTEVE TRIBU NAL,

GUW&HATE BENCH,
"GCUWAHATI

(An apphcatmn under Secuon 19 of the Ad:rmnstratwe Tribunals Act 198 5)

Sk No.

AN T -

Pk ek e ek ek e ek e
S T R R el =

'Origirjl'alApplication NO S L .../ 2005

Bal Bhadur Tamang & Ors
...Applicants

VS —
Union of India & Ors.
...Respondents
:_Paruculars Annexure Page
Ongmal Apphcatlon 1-11
Venﬁcatmn | 12
. Annexure A 13-y
Annexure B 15
AéimeXﬁIe C e
Aﬁnexiﬁe D I+
Annexure E 189
Annexure F 2D -2
Annexure G 22_
Aﬁnéxure ‘ H 23 -2y
Annexure I 25
5 {};ﬁﬁei’me J 9 -2%
| Anﬁexure K 88 -29
Annexure L 30
Axmexure M 3)
| Annexure | N 32
Aﬁne}{ure - P 3y -3 .

Filed by



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH,
GUWAHATI

(An application under Section 19 of the Administrative Tribunals Act,
| 1985)

Original Applicatiﬁn Ne...... S 2”" .../ 2005

Bal Bhadur Tamang & Ors
....Applicant
VS —
Union of India & Ors.
. .Re.spondents
L Pér‘ﬁculars of 'the-AppHcants:
1. Bal Bhadur Tamang
Son of Late Lal Bhadur Tamang
_ Ravangla Kewzing Road,
" South Sikkim, District —~ Namchi
Pin — 737139,
2. Ramesh Kumar Das
. Son of Karna Bhadur Das,
Ravangla Lall Bazar,
South Sikkjm, Dist — Namchi
Pin:-737139
.3 Deo Maya Chettri
Son of Gokul Bhadur Cheitni,
Ravangla Busty, South Sikkim,
Dist — Namchi, Pin - 737139
4. Bijay Thakur,

awgs_/_gR -



II.

II.

IV.

| Son of Khaderan Thakur,

" Dist — Namchi, Pin: - 737139.

N.N.V Ravangla, South Sikkim,

P;ﬁ_‘ticuiar-s of the Respondents:

1.

- Union of India

Through the Secretary to the
Govémment of India,

Mmlst_ry of Human Resource.
Thé' Corrimissioner,' -
Nav@_daya Vidyalaya Samit1
Admri Block L.G. Studim, LP Estate,
New Delhi — 3398027.
The;Deputy Director,
Navodaya Vidyalaya Samiti,
Regional Office, Nongrin Hills,
Shillong,

" The Principal, |
Jawahar Navodaya Vidyalaya,

Ravangla, South Sikkim,

Particulars for which the application is made :

This application has been filed for regularization of services of

" the applicants who are working continuously in the sustentative ,

posts for along time.

Jurisdiction of the Tribunal:

The appﬁbémts declare that the subject matter of the application
is within the jurisdiction of the Hon’ble Tribunal.

. \SB{ 5—( V2% . e
. ‘ 5

Limitation: | E
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The applicanis further declare that the present application is
within the Limitation prescribed in Section 21 of the

Administrative Tribunal Act, 1985.

Facts of the Case:

(1) That the applicants are citizen of India having their
permanent place of residence as indicated above. This
application i1s with respect to a common cause of action
for regularization of services of the applicants.
Accordingly the applicants crave leave of this Hon’ble
Tribunal under Rule 4 (5) (a) of Central Administrative
Tribunal Procedure Rules 1987 to file this application.

(2)  That the applicants are employees of Jawahar Navodoya
Vidyéiayaa Ravangla, South Sikkim. This school was
established sometime in the year 2000 by creating 14
substantive posts including the post held by the
appﬁcénts. The school is under the Administrative
control of Deputy Director, Navodaya Vidyalaya Sammiti,
Regional Office, Shillong and as such this Hon’ble
Tﬁbﬁmai has jurisdiction to entertain this application as
the cause of action has arose within the territorial
junsdiction of this Hon’ble Ti‘i‘ﬁmm*a].\

A copy of Staff Sanction order 2000-
2001 issued by Director (Estt) issued on
11.05.2000 vide order No. F.1-2-2000-

NVS (Estt} is annexed hereto and marked

as Annexure: - A.

(3)  That in order to recruit some persons in the post held by

the applicants the authorities of Jawahar Navodaya

O U



_;.Vidyakla»yff;l» Samiti ,sent“.a requisition to employment
: -&'exc_hangeﬁE ‘to  sponsor . some name of person for
appoi}lﬁhent. In response thereof names of the applicants
- were. sponsored by local émployment exchange for the
:. ipuxj)osé of;.r.ecruitmél\lt 'in>the post held by the applicants.
g “The' apphcants were called for interview wherein they
duiy éppeated and were selected.
: Imtla]lyall these applicants were appointed for a
- period df,__89 days by an order dated 15.02.2001. After
- expiry of ‘the said period it was again extended for
- another period of 89 days.
A copy of the order of initial
appointment dated 15.02.2001 is annexed

hereto and marked vas Annexure: - B.

L 4

4) That Wi_ﬁ:lef the applicanis were in continuous service the
- anmoﬁtiés .of Javahar Nabodayé Vidyalaya de;ided that
. the .Ifijhétéléchm,g staff working in the sanction pb’st as
stated ab(')i;e would be allowed to continue on contract
* basis. An order in this regard was issued by the Assistant
- Director (‘pe'rs) which was ¢omumunicated to the principal

. undefslrﬁiﬁng region vide letter dated 31.05.2001.
| | A copy of the said - letter dated
31.05.2001 is annexed hereto and marked

"~ as Annexure: - C.

(5) . That .in dfder to comply with this order, the applicants
. Were __'c_a]léd upon to épply for the same. Thereafier the
- applicants were appointed on contract basis for a period

.  of oné yeéir“vide their order dated 31.07.2001. This order

o) Pohocksr Sa—y



(6)

(7)

(8)

IO,
o . \—9,

: of appointment was in continuation with their earlier

. continuous service as stated above.

A copy of this order of appointment
dated 31.07.2001 is annexed hereto and

marked as Annexure: - D.

. That on 13.06.2001 the Deputy Director (P & E)

communicated the poﬁcy of appointment of non—teachjng

~'staff to all concerned Deputy Directors and regional
- officer. By this communication it was informed that sﬁch

‘appoint;me‘nt would be on contract basis after hdlding due
’ selection. This appointment, made on contract basis, shall
- be exténded from time to ﬁme on recommendation of the

concerred regional office.

A copy of the letter dated 13.06.2001 is
annexed hereto and marked -as

Annexure: - K.

That in 'cdﬁtinuation with letter dated 13.06.200 1 the
Joint Director (Adjfljnis&ation) on 28.02.2003 informed
| all Deputy Director of respective regional offices that all
“the principal have been authorized to extend the period of

service of the employees working as non-teacher staff.
A copy of the letter dated 28.02.2003 is

annexed hereto and marked Annexure: -

F.

—

‘In pursuant ‘with the policy adopted for extension of
" service. for non-teaching staff the principal of the school
. mf‘orqu’:;the applicants to appear before him on
| 12.08.20.03' for re-agreement. In response whereof an

e, foa haclerr Famo—f
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(10)

agreement in this regard was executed by all concerned
applicants on 12.08.2003 for extension of service.
Copies of the 11.08.2003 and a copy of
the agreement dated 12.08.2003 are

annexed hereto and marked as

Annexure: - G & H respectively.

That after expiry of the aforesaid period of one year, the
applicant were again called upon for extension of their
service. In pursuant with their policy as in directed above
by the pﬁncipal vide his letter dated 18.08.2004. A
similar agreement was executed on 12.08.2004 for
extension of their service for a period of one year.

A copy of the letter dated 11.08.2004 and

a copy of agreement dated 12.08.2004

are annexed hereto and marked as

Annexure: - I & J respectively.

That the Assistant Director (Pers) vide letter No. F 2-36 /
2002 — NVS (SHR) / Pers dated 21.07.2004 addressed to
the Principals of all Jawahar Navodaya Vidyalaya undef
Shﬂlbng region informed that all Gr. D. LDC / Store

- Keeper are to be appointed on regular basis. In pursuant

to this direction the authority of the Jawahar Navadaya
Vidyalaya, Ravangla, South Sikkim reviewed the same
on 12.0‘8.2004 and decided to appoint persons in the
aforesaid posts on regular basis.

A copy of the letter daied 21.07.2004 18

antiexed hereto and marked as

Annexure: - K.

TR

font Rakncdr S



(11) That the -Assistant Director vide letter No. 2-
: 16/20_03/NVS (SHR) / Pers dated 25.10.2004 requested
| the Pnnc1pals Jawahar Navodalaya Vidyalaya in Shillong
'region to submit the details of such employees who have
béep beking' in long pén’od. In this letter he suggested
the prii;éipal not to apf;gmt any employee for more than
239 dajrs m a year against sanctioned post.
| A copy of the letter dated 25.10.2004 is

annexed hereto and marked as

Annexure: - L.

(12) . That me' principal, Javahar Navodaya Vidyalaya,
~ Ravangla, South Sikkim vide letter No. F — 2/ INVR (S)
/2004 — 2005 / Estt / 623 dated 22.11.2004 to the
Assi-s',l‘,aﬁt" f)irector (per) informed him that some person
" have been working in the said vidyalaya since
02.08.2001 till date and these employees do not fall
under ‘the quota reserved against each vacancy and
i requeéted, to make rectification of the roster. The
Assistant Director _(pef), Navodaya Vidyalaya Samiti
Reg_ibﬁal Office Shillong was pleased to change the
mstef as follows : -
LDC=UR
. Cook — ST
Chdwm'c}er -8.C .
Sweép'ef cum Chowkidar - O.B.C
~ »7 Mess Helper — General
P A copy of the letter dated 22.11.2004 is

annexed hereto and marked as

Annexure: - M.

el St2rg s

e
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as)

That on 10.12.2004 the Principal, Jawahar Navodaya
Vidyalaya wrote a letter seeking requisition of list of
suitable and eligible candidates for zegnlaf appointment
of Cook (ST) Mess Helper — UR, LhOWkldal — SC and
Chowkider cum Sweeper — OBC from the employment
officer, Employment Exchange, WNamchi, Detals
regarding the post are given in “Notification of
Vacancies Form” Rule — 4 (Annexure — 1) are given
therein.

A copy of the letter dated 10.12.2004 18

annexed hereto and marked as

Annexure: - N.

That in pursuant to aforesaid letter dated 10.12.2004 the
Employment Exchange forwarded the names of the
apphcants for regular appointment in the post where they
are working more than 3 years continuously. But on

31.12.2004 the said list was cancelled arbitrarily by the

. District Collector South District, Namchi, Chairman,

INV. Thereafter another list was forwarded by the local
Employment Exchange without including the name of the
applicanis. |
A copy of letter dated 31.12.2004 is
annexed hereto and marked as

Annexure: - O.

That the applicants have made several representations for
regularization of their services in the respective post, but
the concerned authority did not pay any heed. The

applicants compelled to serve a legal notice on

L Ot 2y
Ty

]
3
3
2
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20.01. 2005 to the respondent authority for regulanzamon

.of thelr services. But nothmg has been done till date and
having no other alternative the applicants have

* approached before this tribunal for justice.

A copy of legal notice dated 20.01.2005

is amnexed hereto and marked as

Annexure: - P.

That the applicants apprehends that they may be

terminated at any moment and recruit some new persons
by depﬁvmg them of their regularization of service in

their respective post. They have worked more than 240

days in'a year and have been working continuously more

| than 3 years since joining in the service. They have been

recruited m following proper procedm‘e and entitled to be

_xegularized' in their respective substantive post. They

have been in due process of regularization of their

isezvicevsi and verge of being regularization of their

service. If the applicants are terminated from their
services they would suffer irreparable loss and injury. It

is a fit case where the Hon’ble Tribunal may interfere

~and direct the réspondent authority to regularize the

service of the applicants without further delay.

Grounds for Legal Provision: -

Being highly aggrieved by the action of the respondents, the

applicants prefer this application on the following amongs other

grounds -

For that the apphcants are Workmg continuously for a long time

and that they are entltled 1o be regularized in the posts in which

)



(b)

(c)

(d)

VIIIL

10

they are appomted But the respondents have whimsically

depnved them their due entitlement.

For that due process for regularization of the services of the

applicants were initiated by the respondents, but suddenly for-

no valid reésons,‘ the same was discontinued and steps are being
taken to recruit fresh candidates in the posts held by the
applicants. The abtion of the respondents have frustrated the
legitiinaie e*(pectation of the applicants who have been
contmuously Workmg for so long with the hope that their
services would be regularized. Thus the action of the
respondents . have put the future of the applicants in total

unceitainty causing severe hardship to them.

For that the applicants have been: continuously working under

the impression given to them that they would be regularized in

due course, although their initial appointment was on contract
basis, extended from time to time. But the respondents
arbitrarily deprived they applicants from regularization of their
services and initiated steps to disengage them by filling up the
posts with new Candidates. The action of the respondents is

violative of Art. 14 and 16 of the Constitution of India.

For that the action of the respondents deprived the applicants
from a decent means of h'veh'héod and the same is violative of

Art 21 of the Constitution of India.

Details of the remedies exhausted: -

That the applicants submitted several representations and legal
notice dated 20.01.2005 but nothing has been done till date and

no communication has received from the respondents anthonty.

N E e pya~y



XI.

XII.

11 | N

Matters not previously filed or pending in any other Court

or Tribunal: -

The applicant declares that the subject matter(s) of this
application are not pending before any Couit of Law, any other
anthority or any other branch of this Hon’ble Tribunal.

Relief Sought: -

That in the premises aforesaid the applicant ?rays that your
Lordships may be pleased to admit this application, call for the
records, issue notices on the respondents to show cause as td
why: -
L. The services of the applicaﬁts shall not be regularized
in the sustentative post held by them;
2. The respdndents shall not be restrained from
| appointing any person / persons in the posts held by
the applicants
And /or pass such further or other order (s) as this Hon’ble

Tribunal may deem fit and proper for the ends of justice.

Interim order if any prayed for:

The applicants pray that during pendency of this case the

respondents may be directed not to oust from their services.

PARTICULARS OF THE POSTAL ORDER

a. IPONo.?206J)67¢3 Date. 24:9-6% ForRs.50/-
b.  Envelopes with acknowledgment - |
Vakalatnama

o

P

Material papers as per index.

G reTare
| TR
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- VERIFICATION |

I, St éijay Thakur, son of Sri Khaderab Thakur, aged about 32
years, resident of J .N._V‘:J“fiavangla, South Sikkim, District’— Namchi do
hereby verifj‘mat the statements made m paragraph ‘1 is true to rﬁy
knowledge and thagrrﬁade m paragraphs 2, 3, 4, 5, 6, 7, 8, 9, 10, 11, 12,
13, 14 & 15 are true to my information derived from the records which I
believe to bAe’T true and rest are humble SUbnliséions before this Hon’ble

Tribunal.
Guwahati.

FCTCRY (2
G %

R K SRS Signature

..
LAy
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, "\‘ ./ F.“.Nﬁo2*2/2001/?“1’5(35‘3)/ ETY o Detes 31.5.2001.

To, .

o . The Pr*ncip&l, , | . - : - ;‘;fj:
) , a All N‘fﬂm’jﬂf 5:“..‘.110'15 . - s
SRR Y Reg~on. . .. ) . m

U

" ) . . P s o P
3ubt  Sanction/ Crestion ef Mon- Teaching pest.

il

Sir/ Magainy- " < 0

[P { L s . . . i Tt - R o

‘The Samltd v...da fts Of“ice Oz*der No., 1-5/2000/
S NVS{Estt) ¢ d 14 5«200‘&, nas accorded necessary

A f‘ éane%icp vfor c”ma Qn/ coatinuauacn of the Nen- Teaching
QJ&”,Q;, poat dur*ng Ane- }ea. "2008-2001 as per detail given in -

E the enclosure. The asf*o‘"*"eﬁ 8 against © this Ivon- Teaching
peat other’ thm 0/'8, U.D.Cs/Steff Nurse/ Catering Asstt/
Drivers snall be z::s.ne ¢n conirect besis es per the remuna-

ra»ic.{n given belenw, '

1. . Bters Kooper /Lur/CGOk / = B.3,000/- P.M,
Eloatriﬁim ~Cuz- Plumdber

2., Leb, A*t‘:enﬁm» (Group'D') - B.2,600/~ P.M,

3. Group'D! posts viz, - 13.2,500/~P.}M,
. © Thowkida¥, SVGeper,E-’ess ‘
e - * ', - Helpers. .

"~ " Empenditure en acco T creation of additional -
Cos~ Y posts will be made xmz!e” head © Staff Peyment / Salaries
¢ for the year 2000-2001., . 7. -
-C;E:Z It is equaste»:i that necessary action may be
akcn accerdin”ly amx ‘L'.he co::tract appointments should

R S o
‘{@_;a\"‘" e filled s per the essen&al qua_lirications mentioned 7
in tho Recrui ent Rt.les. . . S
T 0 Yours fasthfully

% anlo. As Abeva, ; \,{/i> P

v { W. TARIANG )
o "‘“TT DIRECTOR(PERS)
C-opy to ; -The Deousy Iﬂrecuor (P & E) ~HVS. Txm.,Del}u
witn reference to hig Orﬁce order no, F, Nee
«5/2000/‘1"5( s%t), dtd. 110 5.2001

S B -. W . RYLNG
. 3 assir pIAERAR ¢
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— OFFICE OF T PRIKCIPAL . '

| 07« You afe rlcq dred €5 produce cartlﬂc&ms_in Omgmal &

J AWAMAR RAVODAYA VIDYALAYR ¢ R¥VMCLA, DOUIR, SERRIN ( BIKKIN )

Rof.Ho, P, L-3/ﬂwntaf)/r:o_s;-ozfxseu@/;*{l _ peved, 31-07-200]

To,e _
ahrk, / Smt_‘.’\:'\; e a:“_,.‘ £l (.“%\ii.)\
favamale Gt o
p. . QC\\[O:?\ggn Qﬁu\}“m %{"f}("\ﬂi R
Sub.i~  Appointment to the post of  M&S: velbey " em
aontenct basls - rogarding. .
sir, .

With roference to your @aucauon Soted 22 /) D600

and the intesvicw conducted om (i OR&C0!  you are hereby eppoine
ted to the poot of Me3s Wainiy = contract beals for &
period of ons year {ritially wnich con be axtendad yoar to yoar bomt s
by. the esxmpatont authority. the terms and conditions £OF ho &pp@ﬁ:m- '
ment ere given under, : ' K

01 The appointment 1s purcly texporaky on contrect basds -
. with n_mm'udqt@d,mmeram? of !m 00 2 1O (Rupees -
Twe  Fpaemainado wlive umdna ewla-§ per month . ;
. : —— T - ) v
02, | You arec oliciblefincligidble for vacation and vacation
S calary. v | '
03, The eppointment iz inftislly ST e pericd of oo yoaE -only

from the date of jcining eftex axeouting an egreament vl i
the vndersigned sndé L€ can be cextended yoor to yoall basiat
by the Joint D4 roctor{ aden} V3 Hew Dalhd on the ZeCOTIRER,:
daticns of tha EVS Regionel gérice,Shillonge = ¢ . o

. - ,

04. four ®service i3 liable to be terminated at any time when
@ regualer inc.mbont join tho post. -

05, You are not entitled £3r any trzvelling ellowance £3F
joining the post. - - .

G6e fhe competent authority xcserves the right to teminate
your scrvicao any time within the period of gontgact &8
in any case your sesvics or youl dcmopnour 4o considered -
unsatiafactory. Other terns and conditions will be goveis
ned by tho rules ingorxcs in the Somitl £rom timo-to timo

.
LN

prove your educatioual quuuﬁicut.lonﬁoag@,marimca el ;.

Lg you accopt tha offer and the sfore aentisned orme and
concitions yu should cormmunicate your acceptance &n writing to the

-~

undersigned latest v 06 i _end join the post within & wecok
positively. ‘
— 4o .-

( B VeF

{URLSH }

W - PRIRGIRA
M A yavaahiar Neuadav: Vidyalays

Ravanglz, South Sikkim
(58 L)
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No. . - : . N : ST ... Dated | R
To ' Na-odays Vidyalar Samits
2 . ' T TR RO :
The Deputy Directors, Gz 3if e —
\ K)/’All Regional Offices of D. e )9/2 2,01 ." ;
Navadaysa Vidyslsay3 Samiti- Eﬁ”‘"””"”‘“"" B T T
: : e T T
. / . -
4 @ . | |
Yyl L cuB: APPOINTMENT CF NON-TEACHING STAFF, IN JNVs ON CONTRACT
: BASIS, CLﬁRIFICﬁTlGR, REGARDING.
‘ ,.f”: i gyp/Hadam, . .
._qﬁ\ 1 am %O refer 4+ the sanction orders jgsued for sznctioﬁing
) ,J° the non—-teaching poats jor IMNVs for the ye&ar 2663-61 and subse~
27 quent references received fros the Regional gffices seeking
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-.:appointmants:;} .
o e . - *
All'abpointments to

Electrician—tu -

forthwithy,
rocedures

mPlunber,

tg of Drivers, LDCs/5tore KeepeTly -°
ab Attendent, Chowkidars, Chowki—.-x
s are to be filled hence™
following the prevailin N
cipitially ¥or, one year:
the iD(Admn.) of NVE

the pos
L
Helper of INV

basis only bY

pelection p
. which can be e
¢ (HQres.} on

T -
RN O

b ]

‘ nA11x5fecruitm

gffice *pant of

T made/tille
icn

already in v £y
xtended yestr to year basis bY
rocommendaticﬂ e

r ,."--.
ents - 1o

started at Vi
¢ 'zvproval
sractual pbosic.

11 further orders.

c) . Since na decis
|* conditions of the appoint
. in cheyence unti

f RO, concerned.
haé

jonal <«

be

recruitment Pprocess
or, atrpending at Reg
otheruise shall  also’

L unich the
dyalzys jove
. or

e term3 and

aken sbout th
may be kept

the same are

- has SO far ¢
ment NatronsSye

n



o e . P
’ 3
/9 W
— —
{

w . PR Y 0
(i . I'r' [ wE »:- {' ' ‘; "“ . fr, Co ‘.: .‘;‘_ .'_:f L ot ! ; . 3 .
s d) No rc?ervaﬁi@n roﬁ*er i§ app1iuab1ﬂvjor malzng‘ap ¢ ntmunt
' on Contractual. b&ﬁlb.' ; . : ‘ s \Egp'~_‘-

) ~ The pust of Driver in JNWV will also be filled up on Qod%ﬁaé%
. .basis. . S

.

This issues wiih the approval of Director, NVS.

| ’ t,ﬂ | R - '\ ' \,—— (}M

’ : W K" SHARKA)

- DY. DIRCQ'DQ(P"V}
t Copy te : i .
‘ ' i Sr. PA to DBirector (VB) fo%wthe kind information of . .
. : . " Director (NVS). ce ' Lo '

[N
. . - .
. . 2. Guard file.
* ' . Ty
: ¢ ) R
’ .
y ‘
“ -
O3 < - Co e : . o .
{ ol .t . < h
: ' (IR
: .
* B e .
. .
t
2
- 0

U .',f o

e

e asteap wa t

v‘ ', :‘A
» 0
" . ) e ] ; )
\ . 2 "
4 ‘ v [
AR | . ) oo
. . y
i , ! ’
'
.
. ,
' "
*
. .
iy i
N 5 » AY
st .
PR .

s




IR wagn @

Gram :'NAVSAM'
T, - NAVODAYA VIDYALAY, :
Ses ALAYA SAMITI

(An Autonomous Organisation of Ministry of

. , T ' e " Ry 3 F ' Human Resource ‘Dovelopment
N TN S "':'.z"{; . ' ‘ ~ Depaniment of Education)
‘ s Jm‘ ADMN. BLOCK, 1.G. STDM., |.P. ESTATE,
x5 "&'e 3. m ?éf%zm 3 9. m%e S '

P R g © NEW. DELHI-110002 -
—‘”0002 ’ S - Email . : navodaya@ren02.nic.in

' ’ ~ navodaya@nda.vsnl.net.in
‘ . Website : nic.i
B pNo. l~ll/2001-NVS(Esu.) ebsite :  navodaya.nic.in

a7 K¢ -2-2003
To - “Dated

| The Deputy Drrector

. All Regional Offices of

o ". | Navodaya Vldyalaya Samm

e _: o Vo f /,

e Sub Appomtment of Non-teachmg staff in JNVs on conrract basis — clarzf cation
o - - egardmg

 This xs n contmuanon of Samrt: s letter No. l 11/2001-NVS(Estt) dated 13. 6- !

‘260‘1 on the above noted subject Rt

vThe posts of Dnver LDC/Storekeeper Cook Lab-Attendant Chowkidar

- Chowkrdar-cum Sweeper and Mess Helper in JNVs were directed to be filled up on
‘contract basis only fellowmg the prevadmg selection procedure vide above referred letter.
It was also mtlmated that the appomtment shall be mmally for, one year which can be’
\/  extended on year to year basxs by the Joint Director (Admn.) on recommendations of

. Regional Offices concerned.

ro.

It has now been decided to delegate the power of extensron in contract period to the

cemed wnthout makmg any reference e:ther to RO or to NVS Headquarters

SN ';j_g,_. T
R A . P 2y
: 'llI b
"

w.er shall ho‘Wevcr be exercused subject to followmg
he decrston to extend the contract penod shall be taken only on ment ie.

performance of the individual without any discretion at the level of the Pnncrpal

It means that the extensmn ‘ijbemectg\a@@ose whose performance is
- Jewshar Navodaya Vidyalayt
(\7'07 , : l\avaﬁgélu \3;9‘;;:‘(%
B o . L Si. NO ........ J&{)
\ o | | Fite No.Fo.1n) Qﬁ\f\?\c*”b\“

| Dated... \9 0: %07

f sowRT . . \P -
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¥
7

_observed to be satistactory and refused to all those whose performance is observed!

10 be unsatisfactory. '
ST
BEETEEEY CEE s ) S ' . _ .
b) It shall be applicable only to those contract employees who have been selected

following‘st.ric'tly the prevailing selection procedure.

The ban imposed on the recruitment of non-tcaching employces at Vidyalaya level
vide this office letter No. 2.1/2002-NVS(Estt.) dated 21-1 1.2002 shall not be applicable

while grantihg such extensions.

| Yours faithfully,
‘ ! ’

L/\—é\J l)/\/l/
‘ (Dr. Rakesh Sharma) -

- Joint Director (Admn.)

“ Copyto:- - . ... ‘
The Principals of all INVs- R '
I . .
. “ )

o e Lt 261,
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- Ref.No. F.x-Jf/JNv;z(syzoas-mesu

TO, . ) o . - ’ ’ .. . ;::..
5 Stri Bal Bahs.durTam_n@. N o o
t - Cook, - ‘ .
(J SNV Rm:mélm o o
South Stk (Stiimt) : s : o

u . . : |
Sub:- ‘ 1' Exteation of coatratual zppoi.nunémt - rcgmdmg
. y" . v
‘ Sir, . ,
i This is to infuam you thet as per your agreement made bc(wocn you and Principal,

e : Jawahar Navodava Vidyalaya, Ravangla, South Sikkim, your services to the post of Cook are lialle 10

N complc one year on 04-08-2003. I this reference you are hereby instructed to present your self it the
. . Office of the, Principal, Jawahar Navedsya Vidyalaya, Ravangla,, South Sikkim on 12-08-2003 -mr re-
Moo Ry 'agrcemcnuz may be clarified o you that this offer is pmt:iym contzmt and )ou w:ll br abide ’.y the -
ORIy tcrms zmdcondmonsns latd uommth:agmmmm. i $ Sl :

o
Thanking you,
E / » st
‘ e e a (PCBHATT) B0
n UC PRINCIPAL

| S S (; r . Prinelpa] oo
" . ' ’ . "w\!]ll‘f }\Q\'()da)ﬁ v\“ dya!
' ' uavangia 3outn Sxkhkﬁs

'1})

":*-*-» o ' ’_ée&" ' . o : - - SRR '
. . 3 L
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o " This agn"mc"t w:md»och‘z:s Tt :t*‘wv b dsyof \333\'\ \r\\-\%\ﬂ\ \'LD% L
Cal  between Mr/brgMiss Ol 2nd mnmtm- “‘t(‘s:\\f\Nx@ o2 oy S HeTEdn after rafc'mn 083 ‘)
07 contract ' (.’c’\rt\'-'\ - J asm»ﬁrsngny oo i -
. RE R R IS y,.,h"‘rs "\ bath _A‘(l., g.ﬁi il a

v A}{@ PR .buﬁ,ﬂ u,..m: ‘.m-u UJ . _
Thc Pnnczpa} Jawehar }\xmdz)?. Vidyeieya, anangla. Dwtnct Soulh Slk}um, Sm ﬁ.

xSlkkxm(Immuﬁctmfmtd toasin;ci)astchmmpm -
e bl .,ﬁm-:c:mws*-",e SANE

. : thrcusuv: anxrpalh::smcdwnb chdﬁnmﬁw 'TUI‘.SQ\(’:L/\ a,h d,«y of
S RS ‘(\UQ\H\Q\' 0" the coatrect fo\"r( S y \c %thc %{ii alays
: " against a vacant post of € ot ead Soud Geeds uhbo'ic\ﬁ‘e x‘c&x\lﬁa‘aﬁd find Upon f‘crms '

“and condmous gwcn below.

o . }:ow WHERE OoF nom THE ?ARTIES }\GRFE AS UI\DEB

g ”’ . T
. AV v . “'“
R WY )2'-\.

_v' @ o 01 ‘ Thxs comr’..ct mlibc fompmod of oa¢ &w(mcﬁcanbccxtmdcd 3carto ywr Lasxs ';' ‘_

by the Principal JNV Rav Ravengls,Seuth Sikkim on mmt of performeance fmm thc d.,tc of
o cn%agcmcm of the contract [ S R &fmd W

A R ( ThJS : !“mmﬁmmnymtmmul mﬂC:SS cxtcndod befurc mc

-t ; *Lr.*'“(‘ ’A“(a o~
damofcxpxryandmmcastﬁmdbccxxmdodotbﬁmm

Moa T A

i PR ‘1“;" "‘, 3’ ‘e -
N S ‘v ) e s, s : TV ; &"
02, .’ > S Thccompctcm nuzbmrr FESLIVeS mcnghxwmsmmﬂcyom Service any
T ~ period of contrect if in oy cesC yOuT SETViCe Of your demeanour is considered not
5 eatisfactory and other terms and condittons m!l be govemned by the rules in forcc 'n thc

Samiti from time to time. _
'J L 03. . The contract ook . will Bave to p'-rfon'n lhc dum Yint
T Navodayz de)mzya per with regulsr mmchmg staif and as pcr thc dxrccuo, i
' given by the Priscipel ‘

time wrthm thc -

:..‘

s

(< "‘“ - will receive a consolidated
ccd~ (Rupees vt AAADUWG o) m\;&fﬁ _)

per month duzing the cusTency of e comtrnct or any extension thereafler. The co.n—nct
ot is also incligible for remumeraqtion durmg ihc

auc:mon ax the post is cm:\m': under vacaton s‘mﬁ' mlcgon

04. The contract
remunerattion of Rs.

ot
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OFFICE OF THE P}xl\CiPAL : R
IAWAHAR l\ AVODAYA VIDYALAYA: RA‘r' ﬁhGLA SOUTH SIM{IM (SIKKXM)

N .

L

i
‘*.
i
!

Ref. No. F.1-3/JNVR (SY2003 - 2004/Esie. f o | chd 11 08- 7004 SR

Ry ar— .

R o
oo Mrs. Deo May: Chetri,

Mess Hefpee, S : o : .
, JNV Ravangla. - L v
' South Sikkim (Sikkim) e ' ;
Sub:- Extention of contratuz! zppointment -segarding. -
' . _qsir! . ; ‘ N .'7‘ ,;.e. P TR : ’ " 7 ’ .-‘ c" ;"\‘.‘5.‘&:‘ i .t
: " Thisisto m!or"z )gu lh:zt 2 pey )nuzr a@wncm made bﬂwccn you &nd Pnn"xpal

; 4 Jawahar Navodaya, Vidyalzya. R:u.:m:}... South Sikkim, your services to the post of Mess Hc]p\ : an.' ’
liable to: complet one year on 14-08-2004. In this 'cfemzoc you are hereby instructed to presen; fyour.
' self at the Office of the Pmu'mLJ awahar Navodayz Vi idyalsya, Ravangla, South Sikkim on 12-08;2004

vt
!

“ for re-agreement. It may be clorified to you that this offer is purcly on oommct nnd 3ou wnll b\, ab1 iu b a
~ the terms and condmons as faid down in ﬁ’cegrvm*‘m. RN e

o L e
- i (DILAJ\ APNATH RAI '
' T . L PRINCIPALY
! v -)Vi .-“,J 10
s . ! : ‘A; ( v
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Cu ' h B Sorira Lt e Bl
o Thxs agrrcrrcxmsmd:m&b:s"«\‘\w \dwl dayof ALY \(\\mm% - -‘u)\,k
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o '-l'v..‘ o Cn oo B A.N-D .‘15""1"11 £ WLINIR s 4 o

o . Thc. Pnncnpa! Jawahay ?\:n ! V’zdy&lzrya. szzm.gm, District South Sxkkxm, Stu c

g S&hm(hmmaﬁcrmfcmdm.s?mc'pd)as Seormdpmy S JCRS ‘

i sl t e By e P AURRIER B TR ORI .t
,g thrcasthc Pnnamlhasczwdemhdfcdfmmtha‘\\v\q_we&mu o ol & J)’ of

.- ; the comtract |~ M gx” vatinens™ cyd‘ alayn
,.lagamstavacﬁnpostof M3y ‘-\-Qfl/&&"v M “x-\,{& ‘b‘%&% 1h‘c° x}ﬁ%ﬁ"ﬂ XYY »up%ln 1‘“ Nm{%
_andoondmous'ngm beiow s " SR e 2
Fed e > \'9'.4.'_-_4-. “-.%i(""‘
72 'NOW WHERE OF
-"i’*"?.' <] o “‘; h-fwnft. -'.~\"e : 4"
Tbxsocntm:tmllbcfotapamdofomyczr(whx&xcanbcextcnd&dywtoyc&rh,m :
bythePnnamUNVRmmgh.SmﬁhSMamonmtofpufommcefromthcdx*cof '
cngagcmanof Lbecomcs Moy \L{ﬂg&fv ) asafomsmd 22
e e PEPRIN R .sh \;‘ e : ""«‘." A ‘
"'-i?‘ i mswmmciwﬁl w:mzmncaﬂ) smdm:xmd unless cxtmdcd bcfo{e lhc L

IR SRR

” S e Mcofupmmdmmmmﬂdbcmmdﬁmhmm ' R

l',’

~

anr e e o e b

02,  The. compctcm auﬂ"mt) reserves the right 1o zmmnatc your service un) time mﬂu pihe @
PREE AR RN " : ’“»““ peried of contract if in sny case yowr service or your demcanour is considered not 7t
B T 4 "Se satisfactory and other terms end conditions wxll be governed by the mlcs in fm‘oc J;; the -

Samit fram time to time. . .

' - =03, The contract __ Mh2%A ‘r 2Ny B will have to pcrform the dutm ,n L
) '-"Navod-yan\'alsy‘e!p&:nﬂhreguL. nonvscac.hmgsmﬁ'mdaspcrthcdmctwm Coe
’ given by the Principal. . ’ .

04. The controct J\l- 5 ’*1\&\3' v - will reeeive a consolidated

remunerattion of Rs. .o 0l (Rupses SOt Vaptano aad  Cenl )
per month during the curreacy of the cogtract or any extension thercafter. The contiact |
Mery  wutdisbne is also incligible for remumeragtion durm;; the

vacation as the post is coming under vecztion stafl category.

b
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' pat'te, . Bs2-36/2002-NVS(SHR) /para/ | . Dato . 21270208
Tlotopmt S ' T ETTRER RECEIVED
CTe I ' C e s edar Vidraleyd
N Tha' Prij.palC' ®a, i S F" s :_',.‘ o ...'.—,‘.'!-

o Al()i Jauohﬁ. Navedayo Vidyszayas . AL ' 63\&\ ém\’\*tb : ,

" Under Shilleng Roglon. CBL T LD g TSR

\\e g ree ST e ReResiEgt
’ . D‘A‘:dv’v.v.\-‘aﬂ‘:.o-‘%"c}‘:t&\ﬁo\--lvu I‘:: £

@u APP"&pnﬂht of Group D, ECP & LDC etc 3
)',\. ‘L-:i' . e o o ' s : ‘\I\\b\a./
2 S ,

Sepon i Qeceang Clieb

.
.

w ’ 1t {5 found frcm a fev proposalc of cppointrent submitted by

_you that {nstructions warae eithar naot understood. or followed, Hence

tho following guidalinas with Rester point for your vidyalaya ore
jnsued for your convenienca. p

1) while all Gx.D, LDC/Store Xeeper ars to be appointed on regular :

je] 2 n Lo o wi SO /= + Doﬂru :

.~ basio the ECP ig to o
{Jiem. Matron ncaed not bo. roquioiticned froo Employment Exchange. LDC &

“Store Keoepar baleang to sl cxdre & i€ there are tvo vacancies only ong
raquicition & ona panal adgeds to ha prepored. Incase of vacancy of
cook oll JNVa are to b2 notificd to cocxunicato to the eligible Mess
Helygrn to attond intervieuw. Sa=zitije roczuitment rules issued on 29th,|
i}

nac gand Ordﬂtf. datod 29 .3.200‘6 ﬂnd dato'd 205003 are to b_g___f_Q’LLo_}?::‘:an
Sa——— T PP e T — . r

%», 2) l;g};Empipyﬁéngégizhéngo 15 to be notified tha vacancy in ‘the
. ' proforma At Anmnex - I ctating vhother it -is Temporary/Contract
© & vhethar it s roservod for sC/ST/C3C/UR. :

b). After racelpt of requisition Trade Tost for LDC/Store keepar,
Lab-aAttendaent & ECP? i3 to pe cofiducted in nearest Govt. ‘ITI. Thu
markc cosmunicated by ITI is not to be considered for merit,.but -

i only qualificd/psssed candldatas {n Trode Test are to be consi-
rvicuy to be conducted for theno

derad for appolintment. No inte
categorias. The terit List Lo to De yroPEEEE in the proforma at
QI\-.‘. ~ Annex - II. ) : . : '
C) Appointmant Cormittoa consists the follouing memblrs i
4) principal/I/C Principal of the J¥v concerned - Chairmen
11) DEO/DYO ox equivalcent - Mezber - HMember

R " 141) Principal/I/C Priacipal of the JRV nominatod by R0, = Membur
. iv) Local Educationict - Mumbex
- Mombyr

v) sc/sT/Minority i£ not covercd by & - 1v
vi) Subjoct Bxpert for Cock, Hess Helpor, Sweeper - Moabdr

vil) Any othar memSag poainated. by R.0. - Member

cd for CooX & Gr.D other than Lob-

~d) Intgrvicy to b2 conduct
ore intervie.o

* Attandont.I/C Clustor should b consulted with bef

_.e) Herit licot, pancl to B3 gigned by DPC Hembers.

- -

> g)f,Propoaul to bo scat to R.O. with Check List attached at
e -Anhoxurg - IIT. J .

Cﬁl‘l*.(i “ N :’/"

Moo

IIII | |
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: Rn;,. No. F.2~j€/?003M’S (S =R )/? exrs /’

- . e -

| To,
The Principalis

Jawahar Navedaya Vidyelayes
.in Shillong Region.

sn-,

“4.'»‘.1. - -

. This cffice hes a..ready is.:ued Roster no_.nt angd ;
clearance for appointrent to various tnsts at VJ.dyalaya Wev: 1
since Julytos: However €313 tﬂ—da_,« a few cases have been ",_ '
) rcceived 3in R.O. Lor: eprproval. It is i’el 'tha't Princi‘oals age’
"(':I.fvfaCinE pI‘Ob em in appean‘*irgg S‘CE??{,"Q these ca‘tegorix:s Hen\ A

'v,.“the Principmo are mmestecg_*q'ﬁu’gﬁiyt'he pro;.o"mzf'#x as o.‘,
J 20.11 05 and after that éa..e“n : : it

o in..tiafion for-ap 0'

work,.ng in Vs for a lcng per ou..sTbe Principals are to-.

P submit details of all such a:pz.oyees as- on 20.11:04 in Prc’fomm.;r
SRR IT-in. order to eradble R0, to z:aintain tpeir recordB In”

future’in case of appointment cf any,daiig-&«ege employees 't},“,
WH}? Wth&%@l’w It is; :‘-,.; ‘.
N eedl&uto mentim: t t/no dailycmgé:gmyloyee uhOﬂld be mpp{'ina

Mwnp .3‘&

e ) "_, tx WJ{%{{; [

T o .' Both these proformes are: to be brought by the'
Principal.: when they ere coeming fo" Principals' Conference - *. -~

J- . to be held in MoviOh,
' .. ) Lt aumat e

This issues with direction of Deputy Director.

Yours faithfully,

M 3 : | \;\SSTT'.
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~ F 1-2/INVR(SY2004-2005/Estt! €8S

e T

[

NS LDC-U.R: j o
02. Cook-ST / ": o IR
03. Chowkidar-SC = -
04. Sweeper Cum Chowkidar-OBC 7
05. i\lts% Hdpk. Lo L// Y .
You are therefore mquc«*td to initixte the action ol a.n c:ui:m SO lhc p'occ\s of appomtmc: mny
be done. . ' ( o
Thanking
* : zi“ -‘\)'
Yours f.mhfuliy,
. .“ ﬂu\‘u
!
o Dr. fu/r)x\‘}‘Nnt‘l Rai) -
O
Y ’ ?ﬂtnu\ﬂml |
i“_.‘~_‘*" . \ ~wahar Novodaya Vidyalay: -
R AR S ST Bevangla, South ?i&:kim
o P ‘i’\? \.' {Siknid v,

ame dEa Raaa

- Io

- Sub:-  Rectifi cunon in Rosw' for Various V&mmd n&/,

1]
P < LY
&S A rt PR N
¥
e PSSR ¢ -[. — - = -
-~

QAT : 034]Y-2KIHYR
f}awa/mr 'Viuuai]u ya "Dm Jafa Ju

3 {Mxms!ryom.:mnn Resoums Devo.‘»pmem :
) Govt of India, Deptt.'of L‘ducawn} C

" ( Fveg ATUa @ FJsnd s
; i’;mmrz ﬁsmﬁrm)

?THT 'zﬂmi’t@f’t
R @wm |
T ﬂ?ﬁﬁ? y | :_.' .

" Dist. SOUTH SIKKIN
PIN-737135 E
i (SIKKIM ) -

The Assistant Directoe, (Pers),
.Navodaya Vidyalaya Samiti,
Regional Office,

Nongrim Hills,

thliong.

A ik

"Ref-  Your oﬁuc letter No. F. ’-)6/”00"-\ VS (St iR)’Pcm dm:d 21!07!”004
Sir;' L ' , .
With refercnce to the subject cited above, | would Jfrc T umtc y our kind mtcnhon toward tl\gx Icttcr
mentioned under reference in which the folloning Vacz 'mc”k are msc:\ ¢d 8s follo\' ing. : .
ot. ~ LDC-OBC '
« 02 Cook- U.R
03.° Chowkidar-OBC

ae

04. " Swgeper Cum Choakidar- SC o - .
05, Mess®elper-0BC - S e G

In this re fmncc [ would i:&c to Inform your bona.zr um some cmployoec hnve bccn workzm. m' "f}: 3
JNV, Ravangla, Seuth Sikkim oa Contract w.f. 02!08&&3! io till date (Contract c\1cndcd )car to )car v
basis) and lhc:,c. cmployees do not fail umcr the quotz *cd agmmst cach vncanc; ! SR

<

¥ &
2." B

\/_], l‘hcrc{'ou vou are requested (o make rectifs umon m thc pzmcnt Roslcr as { ol]o“ 5-

@ 0359*\'?00%9 :

“RAVANGLA * % wt

R R
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k. 1-UINVR (SY2004 2008 Acud! €65 - 85 P ed. - 10:12/2004,

To
' Thie Employment Otlicer, § °
) Employmcn! Exchange,
v .‘.'stt.Nmnch R

Vo
) E

o 'J “ e
Sub’. lf. $cqm5\uon of thc Lists o! smi.J!le ama dicidle Cmadidategfor regular sppointment
SU‘,;""" L ! S , .
v Wuh rofewuco to !ho mh_;oc( citad zbove, 1 would hika 1o inform you tin the followny Posts rre
to bq ﬁliedml&wdhar‘{avud&ya\hd)alawqu slaca reguler besisi-
r, ,; ,'j” ‘L:'.,{ . X :.;’;' .
,.-u:\"'.-.n. . ot T -- .

07 McmHalgeg '- U/R . N
03. Cho\mdm' - SC \-i:-_f'.‘_ SRS
| ‘thm'C\lm swvoper - OB# C

. f .Thc rcsMxon rostes izgiven x:gmn eﬂ h poast. Crhor Satecls regarding the posts are given in

\iotthmu of Vucmn:a I\.rm Rnb-v ('x:.': i1}

Yon amthcrufom rcqueru:d o pkm.., rzud tbu nemes of the seiteble end eligible candidutes by
—" DA R A .
LY -
B A . -
L&, L
R
- NS ;- . i'- . W ‘_‘,,' .‘_" ",: T
S A SR ' . Youss faithiuily,

SOTIR R : R ) (Dr. Ainer Nath Rai).
Do ST X mﬂé
o _ aweher Novodags ‘?'Ié_misn
O . ' o - %wavangla, South Sikti-

ONY T s

‘e -
-

Copy t0: ﬁcﬁn ploym ci:t Cc!L. Sub-Divinicest Office, Roveagla, South Sikkim, /
T . . . ) i
' » o . \ I\/

.r‘._- " »
- /‘\

A Tk -
. e .. . . t [ll‘é‘L‘
! rewshar Navodaya VIdyale:
' 94 Tuvangls, South Sikki-
. 6\ /;' (Sikkl®)
/7

99~ " Amean- N

AN

Q*
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C : o 1 . B
: o O%FICE OF THE DISTRICT COLLECTOR
GOVERNMENT OF SIKKIM
7 | | soummsrmc*r
" NAMCHI
REF.NO.YFepC(s) = - DATE: 31.12.2004

To

Dr. Amar Nath Rai

Principal

Jawaharlal Navodaya Vldyalaya
Ravangla, South Sikkim> '

"k_,-
Please refer to my letter no. 1342/DC(S) dated 21.12.2004. In this regard this is to
inform you that a complamt Has been received by the undersigned. Hence the list submitted
. earlier stands cancelled. Thorough verification in this regard is going on and the [resh lisi
: shall be forwarded to you by 7" of January 2005.
o o ‘
‘,'Q;‘.’ s ) v l
-t E .‘:' s \
x4 oo . e / ‘
Lk Distry Coheeto; e
' South District, Namchi.
Chalrmun, INV
. :
» 4 ®

N
.n... P #!‘? Py

1}
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ADVOCATE
LAL MARKET

GANGTOK - 737101

Ref No. KéJ/N&H//M/Lm/ 15/08

-

Ph. 222910(R}, 222463(C)
. Mobile : 94340-22310
Slg. Ph. 2592803

REGISTERED WITH A.D.

L. The Principal
- Jawahar Navodaya Vidyalaya,
| Ravangla, P.O. Ravangla,
| South Sikkim .

2. The Comunissioner - _
Navodaya Vidyalaya, Samiti,

New Dellu 110002,

The Deputy Director

! ~ Navodaya Vidyalaya Samiti,
Regional Office, Norgrim Hills,
: Shillong.

(5]

ADM, Block, 1.P. Estate, 1.G. Stadium

My Clients :- o
boos

1. Bal Bahadur Tamang (Co.okl) R
Jawahar Navodaya Vidyalaya,

Ravangla, South Sikkim Lo

2. Ramesh Kr. Das (Chowkidar)
Jawahar Navodaya Vidyalaya, |
Ravangla, South Sikkim

3. Vyay Thakur (Sweeper) ; |
Jawahar Navodaya Vidyalaya,,
Ravangla, South Sikkim ;|

4. Mrs. Deo Maya Chettri *
(Mess Helper)- ’
Jawahar Navodaya Vldyalaya
Ravangla, South Sikkim.

e

—

-~

X e e

;
N
. §
e e Pt eiinn S ., S - . ke
- iy : sttt . S R U
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;. QQA c// wiliv . AR
ADVOCATE : . Ph. 22?910(R) 222463(C)
¥ MARKET . ’

GANGTOK 737101

b .&ef 9\[0 ........................... "

L.

o

(U8

4.

5.

6.

Tmmmtsictasue o s s
A, S N A

3 . Under. the instructions of my clients named above t beg to mform_ owi
- and state as fOllO\’Vb - ; . :

“Mobile 194340-22910 -
A Slg Phi 2593501

Dear Sir(s)’,

i (!‘ &4 430
ST IRt

That Navodaya Vidayala Samiti repxesented by you all isa Centr'ﬂ
Govt. autonomous body wholly owned and controls by the Central -
Govt. and my clients named above are the employees wokag o
the respecuve posts stated herein above since the opening of the :- 1"
school in the State of Sikkim at Ravanlga initially on part: nme'z{ o
basis since the beginning of the year-2001 and ultimately on | i
contract basis since the month of July 2001. A

pe b AT

That the contract services of my clients stood renewed from time -
to time without any break in service till today and therefore ucy
deserve to be regularized in the respective posts. Lok

* Tat my clients named above are the locals having thelr name% ‘
enlisted in the local employment exchange and their names were
" forwarded to you by the employment exchange- for reglﬂanzanor
of their services. - o X mLl

o ' Ul

That in order to accommodate my clients in the wxegular s
establishments the roster points were also re-scheduled at the
instance of the higher authorities of the samiti but so far my cllems
services have not been regularized. " ‘ ai f' ah
That vide letter, dated-25-10-2004 it was desired by the samit1 that -
employees appointed more then 239 days in a year against

sanctioned post shall be regularized, Stated that posts held by my

chents are the sanctioned posts.

X.,

T

U
b

That inspite of receiving the name of my clients from the =
employment exchange you have denied their regularization and on -,

the other hand my clients have information that you are mying to :. e |
5elect and appomt some new persons of your chome m the naine of i L

..f' ;:1

/




b Ref.

e Qé \ C//%/@ll//é/f/

Jf LAL MARKET™
: GANGTOK - 737101

NO e

..................

~J

%

)

222910(R),

That my clients possess nece;yu) qualification, merit and semouly
m service as such they are entitled to “be regularized ‘ini thenr

whatsoever. : : - '

:

That my clients ha»e already nade several 1eprcsem3t10m'for
regularization of their services in the respective posts held by-

them. Imtmlh though they were assured of regularization bl
finally the same has been dechined . - -

regulanize the services of my clients in their respective posts within
a reasonable time prd‘,rabl) seven (7) days failing which a case
shall be filed in the appropriate court of law after expiry of seven’
days from the date of receipt of this notice by you at your own risk
anc? cost. In that event it will deemed that justice as demanded has

been refused duly permurmg, my clients to move appropnare Court -
of law: - ool

Thauking you,

Yours faithfully

P -

s

*
respective posts zmd their such rights cannot be denied on any plea% :

[
- Under the circumstances, notice is lmcby 1ssued (o you requesting
and requiring you to- kindly act according to law and hence do.

ADVOCATE S | Ph. 8318
: : S NMobile 1 94240-22910
Sig. Pr. 25

d (AMOULIK)
W Advocate
, R
' . /’
/ ' K......-,\\
T g
\ P



